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Shri Shanker Raiu'

Appl icant be'ing aggrieved by an order dated

1s-7-2003 transferring h'im f rom ttelhi to Bhusawal

taking resort to clause I of the transfer guidelines

which stipulates fi rst tenure on promotion as

Garr I sson Eng i nee r to th ree years ' states t'hat the

transfer has tleen marje on unsuhrsLantiated compl iants

agai nst whi ch no reasonable opportuni ty has been

accorded to him'

2 ' As the reoresentat'ion made agai nst t'he

transfer i s sti'1 j to be responded to by the

respondents' ends of justice would be met if the

present OA is disoosed of at the adm'ission stage with

di rect'inns to the responcients to consider the
\
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representationoftheapDliCanLand.inthatr]rocess

Lrear the rrresent oA as addit'iona'l representation by

passing a detai letj and speak'ing order within two weeks

f rom the rjate of rece i ot of a copy of th'i s orde r '

Ti.llihenimpugnedorrJershallnr:tbegiveneffectto,

Intheeventafterdisposa.ioft,herepresentationif
theapplicant'isst'illaggrieved,ofanyadverseorcier
passedagainsthim,therespondentssha].lnotgive

effect lo the transfer order for a period of seven

days wi th effect from the date of order on

representati on '

4. Let a copy of this order along with copy of

the OA be sent to the resPondents '

5. OA is disposed of as above.
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